IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENC
AT HYDERABAD
C.A.No,432/92 Date'of Order: 8,6,1992.
BETWEEN 2
Janab Syed Yakub .. Applicant,
AND

The Divisional Railiway
Manager (P),

Waltair, _ .« Respondent,
Counsel for the Applicant e Mr.K.,Vinay Kumar
Counsel for the hespondents e. Mr.N.R.Devraj
COrMM 3

HON'BILE SHRI A.3.GORTHI, MEMBER (ADMN.)

HEN'BLE SHiiI T . HANDRASEKHARA REDDY, MEMBER (JUDL.)

(Order of the Division Bench delivered by

Hon'ble Shri T.Chandrasekhara Reddy, Member (Judl.) ).
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Copy to :-
1. The Divisional Railway Manager(p), wWaltair,

2. One copy to Sri. K.Vinay kumar, advocate, 1-3-183/40/68/
C/2, Opp. Play ground, Gandhinagar, Hyd-380,

3. One copy to 3ri, N.R,Devaraj, &C for Railways, CAT, Hyd.

4, ‘One copy to Hon'ble Mr, A,B.Gorthi, Administrative Membe
CAT, Hyvd.

5. One copy to Hon'ble Mr, T.Chandrasekhar Reddy, Judicial
Member, CAT, Hyd-bad,

6. One spare copy.

Rsm/-



This is en application filed under Section

i9:0f the Administrative Tribunals ACt to direct the

\

respondent to pa; an amount of rs,16,646/- towards DCRG

LY

end other amounts &s . per Revised pay scales to the

~‘applicant and -pass-such other and fufther orders as may

deem fit-and proper in the circumstarces of the case,

Yy

2. o LMr.K.Vinay Kumar, Advocate for the applicant

- and Mr.N.R.Devraj, for the respondents are present. Heard

bath sides. The applicant had retired on medical grounds

on 7.11,1986, The g;i?yancgfgf the applicant iifthat

an amount of 16,646/- igvbaZd to the applicant towards

DCRG due to him and certain other benefits for which the

applicant is said to be entitled. For the redressal of the

grievance/grievances of the applicanEfHZé—;éde é representatis

on 17,2,1%991, The said representaﬁion seems to e un-

decided by the respondents. 5o, in view of this position

we are of the copinion that the interest oftgﬁefaﬁstice

would be better MEEEEE this OA is d18poseogf at the admission

stage by giving appropriaste directions to the respondents,

3. Hence we direct the respondents to dispose of
Wihe Applitemd -

the representationndated 17.2.94and pass final orders thereon

within a period of 6 weeks from the date of the communicCation—

of gheforder, If the applicantﬂ continue@ to be aggrieveE;

he will be at liborty to approacih this Tribunal afresh

in accordance with law, The OA i@ diSpOSEAEf witn the above

1
said directions with no order as to costs,

VIS

j‘ (f . ! ~CJLa-§uie.M_~n._f
(A,B.GORTHI) : (T.CHANDRASEKHAR A REDDY)

Member (Admn, ) 7 Member (Judl, )

Dated: 8th June, 1992

(Dictated in the Open Court) Py Goy Shen(Tue

con .
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TYPED BY _ ~ COMPARED BY

CHECKED B APPROVED 5Y

THE HON'BLE MR. A-f2-Goyh fraw,

ANQ\SU
THE HON'BLE MK,R.BALASUBRAMANTAN:M(A)

AND

v

THE HOW'BLE MR.T,CHANDRASEKHAR REDDY: !
MEMBER(JUDL)

THE HON'BLE Ml-a.jZ\ROY : MEMBER(JUDL)

pated; ?}é} ~1992, (

QRDER-/ JUDGMENI

- j:rr....-.—

PTBTNG, (WPi¥o— )
Admitted and\interim directions
issued S S

: B Disposed of with directions

.

pVvin.
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